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-CENTRAL  ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH3BANGAL ORE

L - APPL ICATION ND,862/1993
} DATED THIS THE TWENTYSECOND DAY OF JuLY,1994
Mr. Justice P.K. Shyamsundar, Vice Chairmen

Mr. TeVe Ramanan, mMember (A)

1. Shri S, Vankatesh
67, 8th Cross
Yellappa Garden
Coconut Avenue Road
Bangalore -~ 560 003,

2. Shri pasheer Ahmed
11, Curve Road, Tasker Town
Bsngalore - 560 051,

3. Shri G. Manjunath
1223, 11th A main Road
Preksshnagar, Bangalors-21,

4. Shri G.P. Sethyanarsyana murthy
155, Sth mein, Devanathachar Street
chamarajpet, Bangalore-560 018, eess Applicants
(By Dr. m.S. Nagareja, Advocate)
Vs,

1« The Chief postmaster
GQPQOO’ Bangalol‘c-SGU 051.

2. The post Mmaster Gsnéral in Karnateks
General post pffice, Bangalore-560 001

3. Union of India
‘representesd by Secretary to Govt,
" Depertment of posts, Dak ahavan
New Delhi, esee Respondents

'( By Shri m.S. Padmaraj;ieh, SoCoGoSoCo)
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(Nr; Justice pP.K. Shyamsundar, vice chairman)

we have heard both sides, The question herein for

consideretion is the applicants would not be entitled fer
A

appointment as postmen on regular basie despite having
[4



@ longish history and

pronouncmentlof the rd
‘ 1

'faminatio#

_:necosaary quelifications by paésing the

therefor. This cass really has \

was ectually concluded by the

11 Buﬁch of the Tribunal in g.A,

NOS . 1155‘tof1158 decy

hsrein uorm

applicantﬂ

ended up qy

postal deparv

ent. wa

ded on 19,4.1991, All the

partios to that judgement which

fssuing tHB following directions to the

(

need only adumbrate thé direction

o G SN .
no. 16(1),1u“.ch is ggbﬁ%:; for consideration,
} )

‘yhe appli
nst the

t&ntb have undisputely worked

term vacancies during the

1aa§ S to 8 ypars and have completed 240dsys

sert~ce in on

huld;those po!
loaV~ reserve|
‘ ‘

unlebs they qyal

Jr more years, Further thsy
te even after the 10 pesr cent

as provided in the cadre of
den fully utilised. They have
‘géinst clear-and reguler

Sphta the sbove, they do not
ight to continue in these posts

ify in the exemination

preg ribed in ijthe Recruitment Rules 1969,

6ﬁ they shall be allowsd two -
ces duly grenting them

rsla ation of a ge, if required, to enable thenm

what we undmrgtand by the aforesaid direction is that ‘=11
those who weré| perties io that judgement did pass the

departmentel Q»aminatio‘ availing of the 2 chances stipulated

direction did fiot refer!

Ithey have
',ional cha
cxamination i&Lterms of 1969 Recruitment

Rule8. If the

thbyl hould be| considersd for regularisation

‘ t the posts of postmen and not otherwise.”

: # ¢ 85id examination. Further, .E
i serv;cesLshall not be dispensed with :

ayailed of ths said two
ces to qualify in the prescribed

qualify in the examination

I
f e

uch successful candidates would

4ccommodatod in ths department. The
| .

|

i

toany option being given to the

department to absorb th@ successful cendidates subject to

availebility of vacanciﬁm. We notice from the judgement

132V ]

that the direction suprefreslly impelled becsuse uf-thr(ir/af‘

the applica&tsfin the F@ll Banch case were 2ll people who

had worked in the dOpaerent for more than S to 8 years and
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hed completed 240 daye of service in one or mdru years,
In the light of the sems, they should have ordinarjly

qualified for peruanont absorbtion, But because the

department urged that they had slsc to acquire eligi-

bility by passing the depertmental examination, the

court directed that applicants a5 qualify'tﬁemselves

by passing the departmental examination svailing of

2 chancas, As they already had the work experience
qualification they should have sutomaticelly bé fitted
into the postmen grade after passing the examinetion, é
what the departhent now tells us is that while some of

these appliﬁants did qualify at the examination at which -
the others also'mee, but in view of the lower o
proficiency displayad at the examination they uor§ not |
fitted into existing vacancies, We think it inappropriete
on the part 6f the depertment in not fitting the applicants

into the existing vacancies while allowing them to bs é

filled up by others.

2, Be that as it mey, now that this is past

history, which is of no use and nbw we direct the department
to fit in>tho§c paoplo*ihto the vacahcies that méy be
avalleble in any of the divisions under the control of the
CPMG, With this direction this applicetion stands dieposed
of’. This direction be carried out by the department

within 8 period of one month from the date of receipt of a

copy of this nrdgar

Sel- [

2 (T.V. RAMANAN) " (P.K. SHYAFSUNDAR) ~

MEMBER(R) VICE CHAIRMAN
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